CENTRAL ADMINISTRATIVE TRIBUNAL
PRINC IPAL BENCH
NEW DELHI.

R.A. NOo. 22 of 1995
0.A. No. 146 of 1994

New Delhi this the aQofih,‘Day of January, 1995.

Hon'ble Mr. Justice 5.K.Dhaon, Vice-Chairman (J)
Hon'ble Mr. B.N.Dhoundiyal, Member (A)

Shri Yidya Ram,

5/0 Shri Naubat,

R/o Village Pawvari Post Office

Ma juwa (Hassan Ganj),

Distt. Badayun. o ose Applicant

versus

1. Union of India,
through the General Manager,
Northern Railuay Headquarter 0Office;
Baroda House,
New Delhi,

2, The Divl, Railuay Manager,
Northern Railuay,
Moradabad,

3. The Assistant Enginser,
Northern Railuay,
Ha pur,
Distt. Ghaz iabads . oo oes HRespondents

ORDER _(BY CIRCULATION)

deliversd by Hon'ble Mr. B.N.Dhoundiyal, Member (A).

This review application has been filed. by
the applicant in UA No. 146/94 seeking recall of our
judgement dated 3.12.,1994. The ground for revisw is

that this Tribunal did not take into account the

rejoinder filed by the applicant as also a miscellangous

application regarding discovery of documents.

2. The relief sought by the applicant in his 0A
were:=-

i) his absorption as a permanent gangman.

£,



-

q/

ii) payment of difference of wages of a
casual labour and the wages paid to a

permanent gangman.

This Tribunal noted the fact mentioned in the ﬁountar
affidavit that the applicant's name had been included
in the live casual register and that appointments will
be made strictly in accordance with thse entries made

in the said register,

3. The review applicant also states that his
Counsel was delayed in Court No.?1 and by the time
he came to Coﬁrt No.2 the order had already been
passad. Ws have considered ths pleadings on record
have disposed of the DA on merits. Nothiqg has been
brought out in the review application to justify our
recalling/modifying the said order.dated 9.12.1994,
If the applicant has some doubts about his seniority
in the live casual register, it is open to him to
saek redressal by making representations to the

authorities.

4, No apparent error on the face of record has
been brought out and thae ravieuw application is hereby

dismissead,

( B.N. Dhoundiyal ) ( 3.K. Dhaon ) .
Member (A) Vice=Chairman (J)




